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consist of more than 10—18 acres of
the best category of land, viz., iand
with assured irrigation and capable of
yielding at least two crops a year;
(ii) the ceiling for land of inferior
quality may be higher but it should
in no case exceed 54 acres; (iii) the
ceiling should apply to a family unit
of five members and where the size
of the family is larger, additional land
may be allowed for each member of
the family in excess of five so how-
ever that the total area held by the
family does not exceed twice the
ceiling limit; (iv) ‘family’, for pur-,
poses of the ceiling law, may be de-
fined to include husband, wife and
minor children; (v) land under tea,
coffee, rubber, cardamom and cocoa
should not be subject to ceiling; (vi)
private trusts should not be allowed
to hold land in excess of the ceiling;
and (vii) priority in the allotment of
ceiling-surnlus land should be given
to landless agricultural workers, par-
ticularly those belonging to the Sche-
duled Castes and Scheduled Tribes.

As far as tenancy reform is con-
cerned the policy is that (i) rent
should not exceed one-fourth to one-
fifth of the gross produce, (ii) the
right of resumption except by land
owners suffering from specified dis-
abilities should be terminated and
(iii) the actual tiller should be made
the owner of the land.

(c) Most of the States have enact-
ed laws broadly in conformity with
the National Guidelines, These laws
are already in different stages of im-
plementation and, according to the
reports received from the State Gov-
ernments, 38.7 lakh acres have so far
been declared surplus under the re-
vised ceiling laws, out of which 244
lakh acres have been taken posses-
sion of and 16.9 lakh acres have been
distributed to 11.7 lakh beneficiaries.
The Government of India has urged
upon the State Governments the need
for expeditious implementation of
ceiling laws and distrbution of cell-
ing surplus land to the landless.
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ARREST, CONVICTION AND Rg.
LEASE OF MEMBERS

MR. SPEAKER: I have to inform
the House that I have received the
following communication dated the
9th August, 1980 from the Deputy
Commissioner of Police, New Delhi
District, New Delhi:—

“l have the honour to inform you
that I have found it my duty in
the ecxcrcise of my powers that
S/8hri Ram Vilas Paswan, Chhotey
Singh Yadav and Jagpal Singt,
Honourable Members of Parliament
(Lok Sabha) voluntarily courted
arrest on 9-8-1980 at 3 P.M. at
Rafi Marg crossing with Raj Path,
New Delhi by violating the prohl-
bitory orders promulgated u/s 144
Cr. P.C. in the area vide Case FIR
No. 459 dateq 9-8-1980 u/s 188 IPC
P.S. Parliament Street, New Delhi,
They were escorted to the National
Stadium where they were produced
before Shri Prem Kumar, Metropo-
litan Magistrate at 7.45 PM. The
Magistrate convicted them till the
rising of the court. The court ad-
journed at 7.50 P.M. and they were
freed simultaneously.”

SHR] BALESHWAR RAM (Rosera):
Mr. Speaker, Sir, I and some of
my friends have given a notice under
Rule 222 of this House seeking per-
mission to move a privilege motlon
against Mr, Morarji Desai, former
Prime Minister of our country. He
has made certain defamatory and
remarks against Mrs.

derogatory _
Indira Gandhi, the present Prime Min-
ister of our country.....(Interrup-
tions)

MR. SPEAKER: It is under mY
consideration. Let me find out the

facts. It is under my consideratiof:
Please sit down.

st gfckw agge (YY)
qoget wgey, wrw aa & &
9 gaTX Aa ot qwady A< gL

F
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# ¥ 9T wéF faar war foaw & o agi
q7 9N ST ST AT, L L

qEaN WEYTT : K qar FET Far
g

wY gfeFw FEET : IAF1 THES
qg® F% of Efaw qew o faaq % &
HF ATA ST @AT L IA FT
T 1 ZarH faar ST a@nfEw

MR. SPEAKER: Let me find out

that.

=t qTies JEERT wi(FA7)
7 gfegs owyss 7 @1 @& wriesA
qET IO FT T g 39 & I H qF
faorarfa®Te 71 gAT ST AT | 3T RET
FFOIE AT 8. . . . .

gt mfew wigwweat ;- g FAfa-
fraaFmgE Afea T A Frfzgr g
9 AT H1 HF WL I0MIT § gheami
B TEAT 16 A & APT ATCIAT F
AL FLfresr STy, . .,

WS WEYEW : 4g AW g1 A 7 AT
FLT@

=t wnfes Wigeme @t : faedt |
w7 & art q gfaw o fmw
e far, L L

weaq REIAQ : Q¥ Agr AE
ave|, grq 7 Nfew faar, #5 m__ﬁffr_l_

it Trw farerra qreEm (ES017)
U Aifeq g7 7 fear & 5 @ 93w

-4
.
.

(Interruptions) **
-_
**Not recorded.
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WA WEIT ¢ qg A% Arew
TR
Nothing is allowed.
SHRI SUNIL MAITRA (Calcutta
North-East): Sir, those who cannot

shout are not able to attract your
attention. ] gave a notice on....

MR. SPEAKER: I have allowed
him. I will come to you afterwards.

=t Twfaere o gAY
oF gdzsanz qoe faar § fo o A
fafam wrrt & ag &1 fadfifasr ax
fasre F7a & fag. . . .

qEA WEIRT : I { FT7 wIoH
A W@IE
=Y 7 fawra m@ars @ 39 9%
fezzmrg a7ar3W
MR. SPEAKER: I will consider it.
I know it,

SHRI SUNIL MAITRA: Sir, I gave
a short-notice question pertaining to
the Ministry of Agriculture that about
420 metric tonnes of rape-seed oil is
lying in the godewn at Calcutta Port.
They are lying there since 1979, since
the time of the previous Government.
They are getting spoiled. If they are
not used immediately, they will go
waste.

MR. SPEAKER: I have already re-
ferred it to the concerned Ministry.
st mrow @Y (feare) o oTw-
FITHT AT AT & JTAF FTH AH) FEama
oqEaT a1, . . .

HEQEA WEIAT  © IQ FT AT A
mr g FofigEadarg) #fsw
Y AT FETFCSE AT S WIE |
I AR F A g A AT FErar
far ErTaTT 7 AFETT HE AT F)
SaTE Z0 |




